69. THE CENTRAL CIVIL SERVICES (JOINING TIME)
RULES, 1979

G.I Dept. of Per. & A.R., Noti. No. 21011/2/79-Allowances Unit, dated
the 8th May, 19791.—In exercise of the powers conferred by the proviso to
Article 309 and Clause (5) of Article 148 of the Constitution and after consul-
tation with the Comptroller and Auditor-General in relation to persons serving
in the Indian Audit and Accounts Department, the President hereby makes the
following rules, namely :—

1. Preliminary—(1) These rules may be called the Central Civil Services
(Joining Time) Rules, 1979.

(2) They shall come into force on the date of issue of this notification and
shall apply to transfers effected on/or after the date.

(8) These rules shall apply to all Government servants appointed in Civil
Services and posts under the Central Government including work-charged
staff but shall not apply to,—

(@) Railway employees.

(b) Armed Forces Personnel and those paid from the Defence Services
Estimates.

(c) Government servants engaged on contract and those who are
not in whole-time employment of Government.

(d) Government servants, paid but of contingencies.

2. (1) When a Government servant to whom these rules apply is
transferred to the control of another Government or organisation, which has
made separate rules prescribing amount of joining time, his joining time for
the journey to join his post under that Government/organisation and for the
return journey, will be governed by those rules, unless different provisions are
expressly made in the terms of deputation/foreign service by mutual agreement
between the lending and borrowing authorities.

(2) The joining time of railway employees, Armed Forces Personnel and
those paid from Defence Services Estimates and the employees of State
Government or any other organisation who are appointed to Civil Services and
posts under the Central Government on deputation or on foreign service basis,
shall, for joining the Civil Services and posts under the Central Government
and for the return journeys, be regulated in accordance with these rules, unless
different provisions are expressly made in their respective terms of deputation/
foreign service, by mutual agreement between the lending and borrowing
authorities.

3. Definitions.—Unless there is something repugnant in the subject or
context, the terms defined in these rules are used in these rules in the sense
hereinafter explained—

1. Published in the Gazette of India, dated 19th May, 1979 (w.e.f. 8th May, 1979).
(1854)
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(@) “Department of Government of India” means a Ministry or Depart-
ment of the Central Government as notified from time to time
and any other authority which exercises the powers of a Depart-
ment/Ministry of the Government of India.

[In respect of the persons serving in the Indian Audit and Accounts
Department, the Comptroller and Auditor-General of India shall exercise the
same powers as the Ministries/Departments of Government of India, under
these rules.]

(b) “Head of Department” means the authority declared as such
under the Delegation of Financial Powers Rules, 1978. In the case
of the Indian Audit and Accounts Department, Head of Depart-
ment means the authority declared as such by the Comptroller
and Auditor-General of India.

(c) “Joining time” means time allowed to a Government servant in
which to join a new post or to travel o a station to which he s posted.

(d) “Transfer” means the movement of a Government servant from
one post to another either within the same station or to another
station to take up duties of a new post or in consequences of
change of his headquarters.

4. Joining Time.—(1) Joining time shall be granted to a Government
servant on transfer in public interest to enable him to join the new post either
at the same or a new station. No joining time is admissible in cases of temporary
transfer for a period not exceeding 180 days. Only the actual transit time, as
admissible in case of journeys on tour, may be allowed.

(2) The surplus staff transferred from one post to another under the
Scheme Regulating Redeployment of Surplus Staff shall be eligible for joining
time.

(3) Government servants who are discharged due to reduction of establish-
ment from one Central Government office and reappointed to another Central
Government office shall be entitled to joining time, if the orders of appointment
to the new post are received by them while working in the old post. If they are
appointed to the new post after being discharged from the old post, the period
of break may be converted into joining time without pay by the Head of
Department provided that the break does not exceed 30 days and the
Government servant has rendered not less than 3 years continuous service
on the date of his discharge.

?[(4) For appointment to posts under the Central Government on the
results of a competitive examination or interview or bogh open to Government
servants and others, the Central Government employees and permanent or
provisionally permanent State Government employees shall be entitled to
joining time under these rules, if such Government servants opt for having

1. Ins. by G.I, M.-H.A., Dept. of Per. & A.R., Noti. No. 19011/2/82-Allowances, dated 27th
December, 1982.

2. Subs. by G.S.R. 229(E), dated 27th March, 2015 (w.e.f. 27-03- 201 5).
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their past service m the Central Government or State Government counted for
all purposes in the Central Government.]

5. (1) The joining time shall commence from the date of relinquishmens
of charge of the old post if the charge is made over in the forenoon or the
following date if the charge is made over in the afternoon.

(2) The joining time shall be calculated from old headquarters in all cases
including where a Government servant receives his transfer orders or makes
over charge of the old post in a place other than his old headquarters, or where
the headquarters of a Government servant while on tour is changed to the tour
station itself or where his temporary transfer is converted into permanent
transfer.

(3) Not more than one day’s joining time shall be allowed to a Government
servant to join a new post within the same station or which does not involve
a change of residence from one station to another. For this purpose, the term
‘same station’ will be interpreted to mean the area falling within the juris-
diction of the municipality or corporation including such of surburban munici-
pelities, notified areas or cantonments as are contiguous to the named municipality,
etc.

(4) Incases involving transfer from one station to another and also involving
change of residence, the Government servant shall be allowed joining time
with reference to the distance between the old headquarters and the new
headquarters by direct route and ordinary mode(s) of travel as indicated in the
following schedule. When holiday(s) follow(s) joining time, the normal joining
time may be deemed to have been extended to cover such holiday(s).

Distance between the old, Joining time admissible |Joining time admissible where

headquarters and the new the transfer necessarily

headquarters iinvolves continuous travel by
I jroad for more than 200 kms.

1,000 km or less 10 days 12 days

More than 1,000 km 12 days 15 days

More than 2,000 km 15 days except in cases of|15 days

[travel by air for which the|
'maximum will be 12 days. J

1[Note 1.—Distance means actual distance travelled and not weighted
mileage for which fare is charged by the Railways in certain ghat or hill regions.

Note 2.—In case of transfer of a Government servant to or from Eastern
Region, including Sikkim, Andaman and Nicobar Islands, Lakshadweep and
Ladakh, two days additional time shall be admissible over and above the
normal joining time reckoned on the basis of actual distance between their old
and new place of posting.]

(5) Extension of joining time beyond the limits indicated in Rule 5(4) can
be granted up to the maximum limit of 30 days by the Head of Department and

1. Subs. by G.S.R. 229(E), dated 27th March, 2015 (w.e.f. 27-03- 2015).
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beyond 30 days by the Department of the Government of India, the guiding
principle being that the total period of joining time should be approximately
equal to 8 days for preparation plus reasonable transit time plus holidays, if
any, following the extended joining time. While computing the transit time,
allowance could be made for the time unavoidably spent due to disruption of
fansport arrangements caused by strike or natural calamities, or the period
spent awaiting the departure of the steamer.

[6. ?[(1) The period of unutilized joining time shall be regulated in
terms of the provisions of sub-clause (ii) of clause (a) of sub-rule (1) of Rule 26
of the Central Civil Service (Leave) Rules, 1972.]

(2) Joining time may be combined with vacation and/or regular leave of
any kind or duration except casual leave.

(3) If a Government servant in transit or transfer is directed to proceed
to a place different from that indicated in the initial transfer orders, he shall
be entitled to joining time already availed of up to the date of receipt of revised
orders plus fresh spell of full joining time from the date following the date of
receipt of the revised orders. The fresh spell of joining time in such cases shall
be calculated from the place, at which he received the revised orders as if he
is transferred from that place.]

7. Joining Time pay.—A Government servant on joining time shall be
regarded as on duty during that period and shall be entitled to be paid joining
time pay equal to the pay which was drawn before relinquishment of charge
in the old post. He will also be entitled to Dearness Allowance, if any, appropriate
to the joining time pay. In addition, he can also draw compensatory allowances
like City Compensatory Allowance, House Rent Allowance as applicable to
the old station from which he was transferred. He shall not be allowed
conveyance allowance or permanent travelling allowance.

3[Note 1—The sanction of the admissible joining time shall be accorded
by the competent authority exercising the administrative control over the
Government servant proceeding on transfer.

Note 2.—The joining time pay shall be paid for by the new administrative
authority where such Government servant joins on transfer.] :

8. Miscellaneous.—Where any Ministry/Department of Government of
India is satisfied that the operation of any of these rules causes undue hardship
to any particular case, that Ministry or Department of the Government of India
may by order, for reasons to be recorded in writing, dispense with or relax the
requirement of that rule to such extent and subject to such exceptions and
conditions as it may consider necessary for dealing with the case in a just and
equitable manner provided that no such order shall be made except with the
concurrence of the Ministry of Home Affairs, Department of Personnel and
Administrative Reforms.

1. Subs. by G.I, Ministry of Per., P.G. & P., Noti. No. 19011/12/86-Estt. (Allow.), dated 10th
March, 1989.

2.  Subs. by G.S.R. 229(E), dated 27th March, 2015 (w.e.f. 27-03-2015).

3. Ins. by G.S.R. 229(E), dated 27th March, 2015 (w.e.f. 27-03-2015).



1858 ALL INDIA SERVICES MANUAL Bns

9. If any doubt arises as to the interpretation of these rules, it shall be
referred to the Government of India, Ministry of Home Affairs, Department af
Personnel and Administrative Reforms.

10. All rules and instructions on the subject of joining time in foree
immediately before commencement of these rules and applicable to Govern-
ment servants to whom these rules apply, are hereby repealed.

NOTES
(i) Transit time/Joining time to cover journey from/to a remote locality while
proceeding on/or returning from leave.—With the promulgation of the Central Civil
Services (Joining Time) Rules, 1979, certain provisions of FRs and SRs and Government
Orders thereunder relating to transit time /joining time admissible to Government servants
to cover journeys from/ to a remote locality while proceeding on/or returning from
leave or on transfer became inoperative. As regards joining time to remote localities
on transfer, no difficulty was anticipated because Heads of Departments could
allow joining time under Rule 5 (5) of the CCS (Joining Time) Rules, 1979. As
regards joining time to remote localities during leave, it was proposed to make
suitable provisions in the Central Civil Services (Leave) Rules. Pending amendment
to the Leave Rules, some administrative instructions were issued vide this
Department’s Office Memorandum No. 21011/12/79-Allowances, dated the 16th
November, 1979 and No. 19011/30/81-Allowances, dated the 13th October, 1981.
Since revision of the Leave Rules has not been finalised, the following administrative
instructions are issued in supersession of those Office Memorandums to cover cases
of journey to/from remote localities while on leave :—

(i) A Government servant proceeding on leave from/to a place in the
remote locality mentioned in column 1 of the Annexure to this OM or
returning from leave to/from the said place shall be entitled, once in a
calendar year, to transit time each way to cover the period spent in
journey between the said remote locality and the specified station at

the scale prescribed in column 3 of that Annexure.

(#)) The concession is also admissible, while on leave, to a Government
servant—

(@ who is domiciled in any part of India other than the remote locality
concerned and has been specifically recruited from outside for
service in remote locality, and

(b) who, though not specially recruited outside the Union Territory of
the Andaman and Nicobar Islands or the Union Territory of the
Lakshadweep, as the case may be, for service in the respective
Union Territory, is domiciled in any part of India other than the
Union Territory concerned.

(fii) A Government servant domiciled in the Union Territory of Andaman
and Nicobar Islands or the Union Territory of Lakshadweep and
proceeding on leave to his home town in another Island of the Union
Territory concerned, shall be entitled, once in a calendar year, to transit
time to cover the period spent in journey by sea to the island in which his
home town is located and vice versa while returning from leave. The transit
time thus admissible shall be the actual number of days taken in the
journey by sea subject to a maximum of seven days for each journey.

(iv) Where the outward journey fails in one calendar year and the return
journey falls in the succeeding calendar year, the concession shall
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be counted against the calendar year in which the leave commences.
In calculating transit time, holidays falling before or at the end of
it shall be excluded while those falling during transit time shall be
included.

(v) A Government servant domiciled in the Union Territory of Andaman and
Nicobar Islands or the Union Territory of Lakshadweep and recruited
for service in the respective territory, when posted for service on
mainland in public interest shall be entitled to joining time, once a year,
while proceeding to and returning from the Union Territories of
Andaman and Nicobar Islands and Lakshadweep on leave.

(vi) A Government servant, domiciled in any part of India other than
Union Territory of Andaman and Nicobar Islands or the Union
Territory of Lakshadweep and recruited whether within or outside
that Union Territory for service there, while proceeding on leave
from his post in one island in the Union Territory to his home town
on the mainland to join his post in another isiand in that Union
Territory, shall be entitled to joining time on the same scale as
provided in Para 1 (i) above.

2. When a Central Government servant posted in the remote areas spends his
leave outside the Union Territory, the journey time from the place in the remote
area to the specified station indicated in the Annexure and vice versa will be treated
as free joining time if admissible under this Office Memorandum and in addition,
the remaining journey time if any, in excess of 2 days could be allowed as free
joining journey time under the provisions of Finance Ministry, O.M. No.
20014/3/83-E. IV, dated the 14th December, 1983. (See Appendix 9 of this book.).
[GL,M.HA, D.P. & A.R.,, O.M. No. 19011,/30/81-Estt. (Allowances), dated the 17th
September, 1984].




[Annex.

ALL INDIASERVICES MANUAL

1860

'diys ey jo Bulies pefejap jo JuNodoe 7 T
uo Selpepy /ennoeD e ey padiojus ,.
JO S8SED Ul 9AB9| wolj Bujwinisl uo pue 7 _
0} Buipaasold aium SIUBAIBS JUSWUIBAOKY) W _
o} skep g1 01 dn awn Bujujol papus)xe 7 .@Amﬁ weured |
JuelB 0} pasamodwie aq [jeys "av B V'l o |G 10 WNWIXewWw e o} EmE:J lelg -euqeusin g
sookodiLd BU} O} BOUBIBJRI YIM DY B D Jsleals Buosuuoo Buneme | uod |
; elg uod e yey Buipnoul BIA SEIPBIN ¢
ay] pue saafojdwe 118y} O} 8oUBISLRI UM Joursls oy Aq  Aeuinol ,
siuawpedsq/salisiuly aul ‘UoHeNsIuILIPY ‘sl ul uexe) ewn [enioy ennoeD 'L
| |

Jeul ul yelS 0} 2oudseldl UUM ‘SpUE|s|

|
JEQO2IN pUB UBWEPUY ‘JOUIBA0D-T] 8L (2) |

| _

| |
‘aw} 1eBu0| B SOYEL SRIPE 10 BHNOBD _ ﬂ

wol) 1o 0} abeAoA B UsYM ‘SS8OUBISWUNDID

[eioads ur ewy Buuiol jo poued wnw ,

-Ixew ey} aseasoul o} semod [N} eABY "A'Y |

® Y'| 8ul jo seakojdwe By} 0} souaisel ,“ m

enquIN (9)
1ebuey (q)
puejs| Buo (e)

: suewepuy 3|PPIN (€)

reqoolN Je9 (a)

,_ aunoouepN (B)
A, : spuejs] Jo dnols JeqodIN (2

m lIeN (0)
, yoojeAeH (a)
| Buejeleg (e)
, : uewepuy ynos (1) 2

yum By B "0 eyl pue seakojdwa eyl | | weuredeyeusIA €
0] 8ousIBjel yIm Sluswiuedeq/seuisSIUN ,, ‘'skep / Jo E:E_.me_ S OBR -
oyl ‘uoiedsiuIpy 1Byl SIUBAIOS syl 0} elgns Jowesls| PEN "¢
JUSLIUIGAOE) 0} 9ousielel UlM ‘Spuels| ﬂmﬁ Ag usyel ewn [BNOY BANoeD || llelg Hod '}
JEQODIN pUB UBWEPUY ‘IouBAcH-1] 8yl Sb f : spue|s] JEqO2IN pue ueluepuy
‘ W T SR | (2) | (1)
PR | olqIsSILIpE - S
syEeWaY | aw Buuiol/swin Hsued ] _ uonels payjioadg Aujeoo| ajowal ey} ul Uolels
|3 0 Ia = e St =

aAe3[ woy SuruInga 10/uo Surpasdoxd afrym Ayr[eso|
ajowral e '03/wory A3uwmol 19402 03 S[qISSTWPE JUMT) JISUBLY,

HAINXANNY



1861

THE CENTRAL CIVIL SERVICES (JOINING TIME) RULES, 1979

Annex.]

|. :IT | b -
"UOoISIAIP

[-gns Bueduepy pue

|BuoniBuip oy #mci
V -Ised o 1egey (o)

.mco_m_znb:m_

_ Buiny  pue BYNLoB) |

'SON '|S & saLjue Jsuiebe sy | ioj

8yl pue Ayeoo; sjowsel
8yl Ul suolels ay) usamiaq|
Joaseyy wed o Aeuinol
yons Jo ‘swy G| o} Aep
18U Jo 9leJ B} Je pelejnojes
ewp ey Bupsaoxe

_ ‘'suoljels payoeds  “Buoly Joj eqexr (e)!

_ "8A0QE G 0] € 0}

payie  esoy)
uequeyop (q)

ouisig Buels ur uogess Auy g
, "uoIsinIg
.__mmmx_.__-n_:w olusdeq ur uonels Auy g
uiy 1oUIsIq JIsuegng uj uonels Auy g
"1sel|

llou Ing j00; uo Aewnof ®4 10} Ellpwog (q)

_ncm_ U} Joj usye)] m>mP
[JO0 Jaquwnu [enjoe ayi smd|

_
; |
| |

10J1U00 BAlRASIUILIPY |
IIBYlL Jepun sedJjO jo speeH 01 siamod,
asay} ajebsjepas 0} peazuoyine eq Jayuny|
lleys ‘eq Aew aseo ay; se 'Hy 3 "0 sy} pue|
sjuswiedad/saLiSIUN By} ‘IoUIBACD-T] 8y ,:_

Uolnels payoeds ayj wouy/oy| ouziy |
WIe ul uaye] swn [enjoy ejdes .o} indzey (e) Buewey uj

e, sl | S

pue ‘sjon9
pue eaie ousIg

uojels Auy ‘g
I ysapeid |eyoruniy

~ leog/eweals Aq Jiejg Hod
| yum pejosuuos Spuels| N
|8V oy u seoe(d Jayjo Auy (9)
Aeq ny (e)
, ' suewepuy 8l (s)
andybig (q)
| Jepungelep (e)

: Suewepuy YuUoN ()

O




[Annex.

ALL INDIASERVICES MANUAL

L

‘abed snoneid uo G 0} ¢
"SON '|S Je salua jsuebe sy

182l
sy o} esuoyyl (p)

lauung
ul upjiyowen (1)

puE “4elUIp Ul oeIy (1)

"UOISIAIP-gNS
0ZI|\ Ul seoejd 104 (9)

‘uoising
-qng  puejbuey)
Japun saoe|d
loy  Bugbueyn (q)

‘eaJe sefeulolip o
payllie  suosied
J0,  uequeyop (e)

‘nzal
1o Buioy jgy pesisul
elloyq 8q ||m ¥ ‘ereds
ul 8le SIsAlL §i Jeyl pep
-in0ud nza) Jo Buloy

1ousiq deai ui uoess Auy '8

“Jousia NyoT ul uopels Auy L

(%)

1862

(e)

(@)

(1)




THE CENTRAL CIVIL SERVICES (JOINING TIME) RULES, 1979 1863

Annex.]

alw Buo| B saye} nojeD Jo Uiyo0D wolj/ol
abefop B Usym saoueisSWwNoD [eloads ul awi
Buuiol sAep 7 jo pouad WNwixXew ay} aseaoul
o] siamod |ny peiebajep s1 ‘eq Aew ased
8y} se “9'y ¥ "D 8y} Jo sjuswedaq/sauisIUIN
ayl Jo deampeysye “olensiuiwpy aul (2)

"|OJIU0D) SAIBASIUILLIPY dIBU} Japun
s90Il0 JO spesH 0} siamod asay} alebsjep-al
0] pasuoyine aq Jeyuny jjeys ‘eq Aew ased ay)
se “Ey'Y % 0 9yl 10 sjuswpedad/ssuisiuiy auyl
1O JOlBJSIUILIPY 8y] "g UWNjoD IO | UWnjod ul
paledipul suoje;s je Jaweals Jo AjjigejieAB-uou
0} anp sjey padiojus Buiajoau) sesed ul shep G|
Jo pouad wnuixew e o} dn awn Bujuol eih o
palemodwse S| "'y ¥ "Y'] 8y} jo aakojdwa ayy
0] 8auslajal Yum "5y 8 "D 8yl pue seafodwa
J1ay} 0] @ouslaal Yim siuswpedad/sauUIsiuIN
ayl ‘uojens|UlWPY 1By} Ul JElS O] 80uaisjal
yum  dsampeysyel  Uojessiuiwpy a8yl (1)

‘sjeoq Alunoo
Ag Aswnol jo sa|w W
GL yoee 1oy Aep auQ (1)

“lswes]s Aq Asuinof
au 40} Uy e} awi} [enoy (1)

uoog
OpONIYZOY| §

ailoueuued ‘g

alojebuepy "1

Aodluiy
uadey
]synsg
Ayreienq
Ayreby
ueyiy
1Bjisyo
eng
luawy

uieippy

: deampeysye’] ‘6

(v)

(€)

(@)

(1)




